BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
APPLICATION NO. 234 OF 2017

IN THE MATTER OF:
MEENAVA THANTHAI K.R.SELVARAJ KUMAR
MEENAVAR NALA SANGAM

Represented by its President,
M.R.Thiyagarajan

-.Applicant
Versus

UNION OF INDIA & ORS ...Respondents

SUBMISSIONS AND OBJE NSTO TH INT MITTEE
REPORT

1. The Applicant has filed the above tilted application in order to highlight about
the unauthorised and unscientific large-scale export operation of Sea Food
Production, Processing and Preservation, established and run by
Respondent No.12 without obtaining the CRZ Clearance as well as consents
from the statutory authorities under the provisions of CRZ Notification 2011,
Air(Prevention and Control of Pollution)Act,1981 and Water(Prevention and
Control of Pollution)Act,1971. Despite to the above, the Respondent No.12
has constructed the commercial building of two floors in the impugned site
of CRZ without obtaining the CRZ Clearance from the Tamil Nadu Coastal
Zone Management Authority as well as other statutory permissions from the
authorities.

2. Before traversing into the report of the committee, the Applicant would like
to highlight about the significant grounds raised in the application in

seriatim-wise for the convenience of this Hon'ble Tribunal:-



1. CRZ Clearance has not been obtained by the Respondent No.12
for the construction of commercial building ie. two floors in the
CRZ Zone.

2. CRZ Clearance has not been obtained by the Respondent No.12
for the operation of Production, Processing and preservation of
sea foods in the impugned site of CRZ.

3. Consent to Establish and Operate have not been obtained by
the Respondent No.12 for the said activity.

4. No Effluent Treatment plant erected by Respondent No.12 to
treat the effluents.

5. Discharging and Dumping of solid and liquid effluents directly

into the sea.

6. Illegal Drawl of Ground water in the impugned site

BRIEF TLINE OF RESPONDENT NO.12(ST.PETER AND PAUL SEA
FOODS PRIVATE LIMITED):-

3. The Respondent No.12 herein i com in rate er the

Compani et 1 for large-scale ex usin f Pr ion

Processing and Preservation of sea food in the impugned site of CRZ in the

year 1961 and formally registered in the year,2007(Year of

Establishment shown in websi Respondent No.12 which is

appended in the present objection) under the name and style of

St.Peter and Paul sea foods Exports Private Limited with the authorised

capital and pai ital of 0000/-(Rupees Twelve Crore). In this
regard, the Applicant would like to submit that the website
www.peterspaulseafood. well the recent Annual Returns
submi and fil he Respondent No.12 under the provisions of

Companies Act apparently reveals that the project proponent is still carrying



out the illegal activities in the impugned site of CRZ without adhering to the

Environmental Norms,

Screen Shots of the website of Respondent No.12 and Incidental

Documents relied upon by the Applicant is Annexed herewith as

Annexure-A/1

OBJECTIONS TO THE COMMITTEE REPORT:

4. The Applicant humbly submits that this Hon’ble Tribunal by an order dated
27.01.2021 was pleased to appoint a Joint committee to look into the
allegations raised by the Applicant and directed to file a report in the matter.
Thereafter, the Joint Committee has filed two reports before this Hon'ble
Tribunal by imposing an Environmental Compensation of Rs.30,00,000/-
(Rupees Thirty Lakhs)after confirming the allegations raised by the applicant
in the present application. While doing so, the Joint Committee has
overlooked few significant grounds raised in the Application and failed to
ascertain the compensation without considering the facts of the case in
proper perspective. Therefore, the Applicant humbly seeks the permission
of this Hon’ble Tribunal to raise the legal and factual objection against the

committee findings in the matter.

NVIR NTAL COMPENSATION IS SCANTY AND NOT CONSIDERED
THE DAMAGE SED TO THE TAL ECO SYSTEM- PRINCIPLES OF

POLLUTER PAYS AND SUSTAINABLE DEVELOPMENT IGNORED BY THE

JOINT COMMITTEE.

5. The Applicant humbly submits that the environmental compensation
imposed by the joint committee is very lesser and not considered the grave
violations and damages caused to the coastal eco system in entirety. In this

regard, it is vital to submit that the own website of Respondent No.12 would



&

reveals that the project proponent had commenced the said activity in the
year 1961 and registered in the year.2007 in the impugned site of the CRZ
zone. But, it is shock and surprise that the joint committee has imposed an
environmental compensation on the violator only for the period of one year
ie. From the date of inspection to the date of Disconnection of Electricity
(28.09.2017 to 14.08.2018).

6. The Applicant further submits that the Respondent No.12 is still continuing
the illegality in the impugned site by causing grave damages to the coastal
eco system. To substantiate the aforesaid contention, the Applicant has
produced the Annual return for the financial year:2019-2020 submitted and
filed by the Respondent No.12 under the provisions of Companies Act that
reveals that the impugned site is acting as a registered place for the said
activities of the company. Further, it is pertinent to state that the Joint
committee has also observed that the impugned site is used for the
accommodation of the employees of Respondent No.12 and thus, the
impugned site is still considered as working place of the Respondent No.12
under the eyes of law.

7. The Applicant humbly submits that the committee in its report dated
14.09.2021 has categoricall t th FiCi ection has been

isconnecte he Authorities on 14.08.2018. But, in the same report it
was also observed by the committee (unnumbered Page No.3, Para.2.2.

under the head of status of the unit) that the employees of the Respondent

No.12 are using the premises for the accommodation purpose, which is

has not been fully disconnected by the authorities as contemplated in the

report and the same has been the R ndent No.12 for th id

ivities and th he violati re still contin 1



8. The Applicant further submits that the Joint committee has not considered
the bundle of violations committed by the Respondent No.12 and failed to
consider the damages towards the coastal ecosystem including the
livelihood of the Fishermen’s in the course of ascertaining the Environmental
Compensation. Therefore, the Applicants humbly prays that this Hon’ble
Tribunal to impose exemplary environmental compensation on Respondent
No.12 including the cost for restoration of coastal eco system under the

Principles of Polluter Pays and Sustainable Development.

In the case of Bajri Lease Loi Holders Welfare Society Versus State of
Rajasthan and Others, 2021 SCC OnLine SC 1043, The Hon'ble Supreme

Court held that:

The "Polluter Pays” principle as interpreted by this Court means that
the absolute liability for harm to the environment extends not only to

compensate the victims of pollution but also the cost of restoring

the environmental degradation. Remediation _of the damaged
environment is part of the process of "Sustainable Development” and as

such olluter is liabl the individual re

well as the cost of reversing the damaged ecology.(Para.16)

In M.C. Mehtav. Kamal Nath, [(2002) 3 SCC 653 : AIR 2002 SC
1515.] the Supreme Court held: “Pollution is a civil wrong. By its very nature, it
is a tort committed against the community as a whole. A person, therefore, who
is guilty of causing pollution, has to pay damages (compensation) for restoration
of the environment and ecology. He has also to pay damages to those who have
suffered loss on account of the act of the offender. The powers of this Court under
Article 32 are not restricted and it can award damages in a PIL or a writ petition
as has been held in a series of decisions. In addition to damages aforesaid, the

person guilty of causing pollution can also be held liable to pay



exemplary damages so that it may act as a deterrent for others not to

cause pollution in any manner.

In the case of Sterlite Industries (India) Ltd. v. Union of
India, (2013) 4 SCC 575: To the effect that compensation. must be deterrent

having regard to paying capacity and magnitude of the polluter..

In the case of Ganga Goel Vs.Union of India,(2018) 18 SCC 257
the Hon’ble Supreme Court has imposed environmental Compensation of Rs.100
crores or 10 percent of the project cost whichever is higher for the restoration
and restitution of environment damages and degradation caused by the project
proponent by carrying out the construction activities without the necessary

clearance.

ILLEGAL CONSTRUCTION HAS NOT BEEN DEMOLISED BY THE

THORITIES: NON-COMPLIA OF THIS HON'BLE NGT ORDE

9. The Applicant humbly submits that the report of the Joint Committee has
Clearly stated that the Respondent No.12 has constructed two commercial
floors in the CRZ area by intentionally violating the provisions of the CRZ
Notification,2011 in so far as they have not obtained CRZ clearance and
other statutory permissions from any of the authorities.

10. Even after considering the reports of the committee this Hon’ble Tribunal
has directed the Respondents especially the Coastal Zone Management
Authority and District collector to initiate action by way of demolishing the
illegal structures constructed by the Respondent No.12, But, hitherto, no
actions/demolition initiated by the official respondents for the compliance of

this Hon'ble Tribunal orders.



In the case of The Kerala State Coastal Zone Management Authority
Vs. The State of Kerala Maradu Municipality & Ors. and in the case of
Indian Council for Enviro-Legal Action Vs. Union of India the Hon“ble Apex
Court held that the construction made in CRZ-IIT zone without getting prior
permission from the authorities under the said notification is lllegal and the same
Is liable to be demolished. It is further observed therein, that the notification issued
under the Environment (Protection) Act. 1986 is meant to protect the environment
and bring about sustainable development. It is the law of the land and it is meant
to be obeyed and enforced. As held by the Apex Court, constructions in violation
of the CRZ Regulations are not to be viewed lightly. In that case, construction

made without permission was directed to be demolished,

In the case of M.K. Ranjitsinh vs Union Of India 2021 SCC OnLine SC
326 the Hon'ble Supreme court held that :-

'Sustainable development, it has been argued by various eminent
environmentalists, clearly postulates an anthropocentric bias, least concerned with
the rights of other species which live on this earth. Anthropocentrism is always
human interest focussed thinking that non-human has only instrumental value to
humans, in other words, humans take precedence and human responsibilities to
nonhuman are based on benefits to humans. Ecocentrism is nature centred,
where humans are part of nature and nonhumans have intrinsic value.
In other words, human interest does not take automatic precedence and
humans have obligations to nonhumans independently of human
interest. Ecocentrism is, therefore, lifecentred, nature centred where
nature includes both humans and nonhumans.

The State as well as the Central Government therefore, have a duty cast

to preserve the endangered species and as such the expenses incurred will



®
have to be provided by them either under the schemes available or by earmarking

the same in such manner.”

ALLEGATION REGARDING DRAWL OF GROUND WATER IN THE CRZ
ZONE HAS NOT BEEN CONSIDERED BY THE COMMITTEE IN THE REPORT-

DRAWL OF GROUND WATER IS A PROHIBITED ACTIVITY IN THE
IMPUGNED SITE

11. The Applicant humbly submits that the report of Joint committee is
silent about the extraction of ground water in the impugned site of CRZ by
the Respondent No.12. The aforesaid issue is one of the significant grounds
raised by the applicant in the present application. In this regard, it is to
submit that the Respondent No.12 has sunken several illegal bore wells in
the crz zone for the purpose of the Production, Processing and Preservation
of Sea food by violating the provisions of CRZ Notification.

In view of the above submissions and documents relied on by the Applicant, it is humbly
prayed that this Hon'ble Tribunal may be pleased to:

I.  Demolish the illegal structures constructed by the Respondent No.12 in the CRZ
area for not obtaining CRZ Clearance and other statutory permissions from the
Authorities.

II. Impose exemplary compensation on Respondent No.12 for an intentional damage
caused to the coastal ecosystem including the livelihood of the fishermen in the
vicinity.

III.  Direct the concern Respondents to penalise the officials who have allowed the

illegal constructions and activities in the impugned site from the year.1961.

Dated at Chennai on this 05" day of December,2021

%//‘ Filed by

Ck, ubé-a‘hlm./
G.STANLY HEBZON SINGH K.MAGESHWARAN

ADVOCATES
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O Our Vision D iperior quality | ! 1 1
O Our Mission 11

O Processing Unit 1

O Resources: We are groy th the t f ! tomers f European Union Countries, United State, United Arab

Vietnam & Yemen. We are also suppliers to our domestic market in Southern Region under the banner of "Royes

oOTh ) Sana

© Export: We hav

O Local Market: We operate sale of fish in local market in Tamil Nadu and Kerala. We have attracted the vendors of our local market through our

fresh products, reasonable prices and timely delivery




ANNEXURE I

FORM NO. MGT 8

EXTRACT OF ANNUAL RETURN

as on financial year ended on 31.03.2020

Pursuant to Section 92 (3) of the Companies Act, 2013 and rule 12(1) of the Company (Management & Administration ) Rules, 2014,

REGISTRATION & OTHER DETAILS:

i _JaN U05000TN2011PTCO80387
il jRegistration Date 30/04/2011
il [Name of the Company ST, PETER & PAUL SEA FOOD EXPORTS PRIVATE LIMITED
v |Categrory /Sub-category of the Company Compasy Mmited by Shases Lo
11A, NEW THIRUVALLUVAR NAGAR, KASIMEDU, ROYAPURAM,  CHENNAI-
Address of the Registered office 600013, 5
v} &conlact details msajegan@gmail.com
vi jWhether listed company Unlisled
Name , Address & contact delails of (he Regisirar NA
vil |& Transfer Agent, if any.
PRINCIPAL BUSINESS ACTIVITIES OF THE COMPANY
n
All the business activities contributing 10% or more of the total turnover of the company shall be stated
SLNo |Name & Description of main producis/services NIC Code of the % to total turnover
Producl fservice of the company
3 Producing, Processing and Preservation Scafoods 10209 89.50%
m |PARTICULARS OF HOLDING, SUBSIDIARY & ASSOCIATE COMPANIES
ISiNo |Name & Address of the Company CIN/GLN HOLDING/ OF APPLICABLE
SUBSIDIARY/ SHARES HELD SECTION
ASSOCIATE

NOT APPLICABLE




v

SHAREHOLDING PATTERN (Rquity Share capllal Breal up as % to lotal Bquity)

Cu“_bsofr of Sharehold

No. of Shares held at the begianing of the year

No, a{Shnm held at the end of the year

Denat

Physical

Total

o of Total
Shares

Demat| | Physical

Y of Tofad
Shares

Y change
durbingy the
year

AT and P

ters group

(1} Inchinn

a) Indlividual /HUF

6,000,000

B0%

- 6,000,000

b) Central Govt.or State Govt.

c} Bodlles Corporates

d) Bank/ T

&) Any other (Firms)

6,000,000

5%

Sub Tolak(A) (1)

12,000,000

100%

1

12,000,000

(2) Foreign

a) NRI- Individuals

b Othay Individuals

<) Bodies Corp.

d) Banks /¥

a) Any othey..,

Sub Total: (A) (2)

0%

%

TOTAL A = {A (1} + A (2))

100%

" 12,000,000

0%

IB. Puldic Sharcholding

(2} Inatitutions

a) Mulual Funds

b} Banks/ Fl

C) Cenntral govl

dj State Govl,

2) Venlure Capital Pund

£) Insurasice Companies

e} FIIS

) Forviph Venlure Capital Funds

i) Othvers (specify)

Sub Total (BY1):

}{2) Non Institutions

a} Bodivs corporates

i) Indion

{il) Overseas

*[b) Individuals

0} Individual shareholders holding

" |neminal share capital upto Rs.1 lakhs |

ir) ndividuals sharcholders holding
+ Inorsinal shate capital in excess of Rs,
It lakhs

*lej Others specity)’
3

: -E_Suh Total (B){2):

0.00

080

0%

TOTAL (B)= (B)11+(B)(2)

0.00

0.00]

0%

C. Shares held by Custodian for

0%

'|GDRs & ADRs

12,00¢,000

100%

0 12,000,000

‘IGRAND TOTAL (A+B+C) .




o B R g T

Syfe T e

{i) SHARE HOLDING OF PROMOTERS
8L No Sharcholders Name ~ Shareholding at the Sharcholding at the  changes
beginning of the year end of the year n share
No,of |%oftotal| %olshares | No. of shares | % of total Yofshares | holding
shares shares pledged shares pledged during the
ofthe | encumbered to of the encumbered lo]  year
company | tolal shares company tolal shares
1 |M.Joseph Jegan 2,968,400 24.74% - 2,965,400 24,74% - 0.00%4]
M Joseph Jegan (On behalf of 2,500,000 2,500,000
2 M/s.St.Peter & Paul) ' : 2050 | 0% 5 0.00%
M.Jeseph Jegan (On behalf 1,250,000 1,250,000
B |M/s.Allied Exim Foods) s . S . 0.00%
1 M.Mohan 1,235,000 10.29% - 1,285,000 10.29% “ 0.00%,
M.Mohan (On behalf 500,000 500,000
M/s.St.Peter & Paul) i 5 i . 0.00%
M.Mohan (On behalf 250,000 250,000
6 |M/s Allied Exiim Foods) s ‘ A ; 0.00%
7 M.Muraies 825,000 6.88% - 25,000 6.88% - 0,00%
4 |[M.Byju 671,600 5.60% - 671,600 5.60% - 0.00%
M.Byju (On behalf M/ s.5(.Peter 500,000 500,000
Y & Paul) 4.17% 117% o 0.00%
M.Byju {(On behalf M/s. Allied 250,000 250,000
L e s 2.08% - 2.08% 2 0.00%
1T M.Ances 360,000 2.50% " 300,000 2.30% - 0.00%
M.Anees (On behalf 500,000 i 500,000
2 |M/sStPeter&Paul) sl ke - 0.00%
M.Anecs (On behalf M/s.Allied 250,000 250,000
¥ |eim Foods) 2.08% 2,08% L 080%
Total 12,000,000 100.00% . 12,000,000 100.00% - 0.00%
{if) CHANGE IN PROMOTERS' SHAREHOLDING (SPECIFY 11 THERE IS NO CHANGE)
-BL No, Name of premoter {Share holding at the beginning| Cumulative Share hotding
of the Year during the year
No. of Shares | % of tolal | No of shares | % of tofal
1 M Joseph Jegan shares of the shares of the
| company mmp:my
At the beginning of the year 2,968,400 24.74% 2,968,400 24.74%
Date wise inerease in Promoters Share holding during the
year specifying the reasons for increase (e.g, allotment) No Changes
Date wise decrease in Promoters Share holding during the
year specifying the reasons for decrease (eg. transfer )
At the end of the year 2,968,400] 2474%|  2,968,400] 24.74%
&1 No. Name of promoter Share holding al the beginning] Cumulalive Share holding
Bl of the Year during the year
No. of Shares | % of tolal | No of shares % of {otal
G i M Josepk Jegan (On behalf of M/s.St.Peter & Paul) shares of the shaves of the
company company
Al the beginning of the year 2,500,000 20.53% 2,500,000 20,83%
Date wise increase in Promotors Share holding during the
year specifying the reasons fox increase {e.g. allotment) No Changes
{Pate wise decrease in Promoters Share holding during the
jyear seecifying fhe seasons for decrease (e.g. transfer )
At the end of the year ' 2,500,000 20.83%|  2,500,000]




51N Nawne of promoter Share holding 3i tiie beginuing]  Cuown stioe Bhare hoiding
of the Year = dmriag the year
Na.of Shares | %ol taial | Mo nfshares | % ol intal
3 |Mjeseph Jegan (On behall Mfs.Allied Exim Foads) shases of the harvd of the
company biiazs company
AL Lyisning of the yeor ;250000 1042%] 125000 1035
Drate wive increise in Promoters Share holding during the
yrear spevifying te reasons for incrase (o, allotment} No Changes
P wwrises dherodse i Promoters Shara halding durlng the
yusar specifyring the reasons for transfur
Al the end of the year 1.250000] umn* 10.42%
81 No, MNawe of promoter " [Buare holding al the beginning | Cuawlstive Siare holding
of the Year during the your
Na.of Ghares | Weollaial | Noofshans | % afionl |
L] M Mohan shares of the shiares ol the
cumpany company
AL the buginning of Uhe yoar 1,258 000] W% 17| 1.29% |
Dale wise incroas in Premoters Share holding during
your specifyimg the neasois for increase (g, allatment) Neo Changen
Dty wise Govrense in Prianoters Shany hotding during e
year spavilying the reasons for_dovrease (g, Wiansfor ) -
Atthe end of the yeae 125000] WR] Tasma] )
SLNo. Name of promoler [6Tare holding at thve h,;hnh;‘ Cumulitive Bhare hoRling
_Of the Year during the
No.of Ghaves | Yooliutal | Neofshaen | % ad tolal
] M. Molian {On beludf M SLToler & Paul) shiréa of the whagvs ol the
company ompany
AL the Suginning of the year 0000 A% 4175}
Tule wise increase In Promolers Share holding duriny the
prar spovifying the reasons for increase (g allotment) Ne Gl
Uit wisr docroase in Froanolvrs Share holding during the
[yonr spovifying the reasons for decrvass fes, transfor
Atthe end of the year 437k ST 7%
51, No. Nawe of prostoter fun holdiug # the boginnlng| Cwmulative Sltare haldlug
of the Year duidng the year
No.of Shares | Vol total | Naalshares | % of twial
& |M.aohan {On hehat! Mf.Allied Exim Foods) shares of the shaven of the
o W
ALthe Deginning of tho yoar 258,000 28% 2%
e wise: frerease in Prontees Share holding during the
year specifying D reasons for incrase oy allatment) Na Changes
Date wise decrense in Promoters Shane olding durlng the
et spocifying the reasons for_duerease o, Wranslor ) e ]
A the end af The year 250,000 | H | PRI P |
1Mo, Name of prometer [Share holding at the boginning|  Cumwlative Shawe holding
of the Year during the yrar
No,of Shares | %eofiolal | No ol shates | % of toial
7 [MMurales shaces of (he
Company
ALt bopinning of thayvar F25,00 [

20l wise incroase in Promolers Share holdimg during the
oar the reasans lor nvrsisn (v,

Na Changss
Al
1 Dt wise derrease in Promodurs Share holiling during the
i ! v smesifyisys thereasuns for_devrease (e transfir) s
e R eend o ey SEE0]  emn]wson] e
BL A Nasse of promoier [Shszre botding at the begimuing | Cwmulaiive Share holiing
" of the Year g the year
1 ' No.of Shares | % oftofal | Mo of shaves | % of fobal
8 [Mlyju shares of the sharen of the
—— L
AL the beginning of the year 56 671,600 5.60%
12t wiise incroases in Premators Share holding during the
vear spocilying the reasons for ind o (g, allotmwnt)
- Nu Changes
i weise dogroase in Peomiaters Share holding during the
yarspocifying the rensons for dectass fugs, irunsier ) e
- — Mihcondoltheyem 671,60 | SR i




Ry g B hotding AUt | Cusrulitis Bhame Foiie
E%.;ﬂ 8l the Year ihe
Nao, of Shares of ledal
5 [MLByju (On behall Mfs.51Peler & Paul) shares af the
(‘ﬂﬂ
At the haginning ol the year 500,000 417%| 5

ke wise tncrease in Prommolers Share holding dwring the

yirar specilylng e peasens for incroase {oug, allotment) No Changes

Date wie d in I Shire halding during the
] rar specilying Uhe seasons Inr docreass (o.p, tansfor ) ik

At the end of Le year 0000 | 417% B 37

5l Nu, " Hame of promater holding al the ‘Cramnalative Bl halding

boglniug of the Year o thuering tive yoar
No.of Shares | Weoleetal | Mo ofshares| Yeul t0tal
1 fMLByfu (On behall Mfs Altied Exio Foads) sharen of the shaies of the
a ﬂum LY
! At the bepinning af he yeor 250,000 20R%
Dute wise inacase in Promoters Share holding during the
yvurapecifying the teasons for incroase (.. allatment)
No Changes
Iite wit: devrease in Promatens Skare bolding during the
arspefying the reasons for drmur(e.ﬁ: Lransler )

| ALihe end of the year 250,000 | 208%]  zso.00] 2005 |

1. %, Nime of promater Talding #1 the Cumulative Share huiding

beginning of the Year alwrvigt e yoar
No.of Shares | %o tetal | Na of sbarta | % oT Total
11 |M.Anees ” shaned of the abares of the
£om COMpA

A& the Bopinning of o yesr 300,000 | 250% 3 250

Crate wive increase in Promutens Share holding during te

yuar cped U peaspns for incrmase allwment) Ne Ch
Dute wise decraass in Promoties Share helding during the
| spovifymys U neasons for docranse (o8, transler ) = 5
A{the gnd of the year 300,000 | EETE T 5%
BN E “Namr of promoter ™ Share holding althe 1
| beginning of the Year
No.ef Shares | % of tatal
12 [MoAnees (On behall M SLeter & Paul) shares of the
| cempaey
AL She begnning of the yece 500,000 | 437%
et wisie: increase in Promoters Shase holding during the
(year specifying e reasons for inerase (o, allotoont) Ne Changes
Ut dvvroase in T Shate bolding during the
iy ing: the roasons for decrouse Lramafor ) e
Atihe end of (he year 500000 dara]  Houawa] 47|
LN Nainr of promates Bhare olding M tht Cwmulative bhare hoisiang
beginalng of the Year during Hie year
: No.of Shares | "ol intAl | Mo of thasen| % of total
11 [MAness (On behall Mys.Allicd Dxim Foods) shated of the wharos of the
—— . .
A the bagmning of the year 2%

Duate wises Incroase tn Promoters Shae holding during the

yoar spoeifyivg e reasons for increass (o, allotment) Na Ch

ke weiser dhocwoase in Promuders Shate holding during the

4 U pession for dvcnase {o.p, iransfer )
Al the end of the year 250,000 | 2.08%] AT 208%
(i) Sharchalding Pattern of tep len Shareholders (other thar. Direcers, Prmaton & ieldem of GIils e AR}
i, T Name of the Sharehorder ™ Shase halding 3l he Cuaulative Share halding
. % beglnniig uf the Yoar during the year
3 : No.of Skares | Vool tetal | Na of phans | % of Gaial
- mhares af the siares of the
Sapy Samunay |
ALl of the yoar
1o Date sz incmase/decrease i Promotene Share holding
i duing, the year specilying U ressons for mivosse/ : NA

dvvvmase feus. alloteent/teansfor/bonus /swrat equity elc)
AL lw: e of the yuar 1 | {




) SHAREHOLDING OF DIRECTORS & KMP
5L No. Name of Director Sharc holding at the beginning| Cumulative Share holding
of the Year during the year
No. of Shares | % of total | No of shares | % of fofal
1 Joseph Jegan Morrais shares of the ghares of the
; company company
At the beginning of the year 6,718,400 55.99% 6,718,400 55.99%
Date wise increase in Director's Shate holding during the
year specifying the reasons for increase (e.g. allotment) No Changes
Date wise decrease in Director'ss Share holding during the
year specifying the reasons for decrease (e.g. transfer )
At the end of the year 6,718,400 55.99%]  6,718,400] 55.99%
Sl No. Name of the Director Share holding at the beginning| Cumulative Share holding
of the Year during the year
No, of Shares | % oftotal | Noof shares [ % of total
2 Muraies Mohan shares of the ghares of the
company company
s At the beginning of the year 1,985,000 1654%| 1,985,000 1654%
Date wise increase in Director's Share holding during the
year specifying the reasons for increase (e.g. allotment) No Changes
|Date wise decrease in Director's Share holding during the
-year specifying the reasons for decrease (e.g, transfer )
At the end of the year 1,985,000 16.54%| 1,985,000




I¥

v | INDUEFTTHONESS

Indrliediess of the Company Including Interest out _ﬂamd but ned dae Tor payment
T Tarticutary Secured Loaun | Usinvcutrd | Ieponitn | Total
excluding Loany Indebirdnesy
deposis
i,...|lndehtness 2t the bepinuing of the financial year A
,ﬂ Principal Amount M,TITATY | 84,0041 - 470,001,220
1)} Interest due but nol paki { { [] v
!lti!lmurmmmdbmmtdua (1] [} . g .
Tatal {i+id+ii) m?&z:m 84,243,841 . A70,001,220 -
2 |Change in Indebied during the i ial yesr .
Adlitions - 010431 17 . 100,672,205 .
Risduction 0 - 0 -
Nedl Change 000431 | 30,661,774 . 100,672,200 -

3 [tnddeliednesn al the end of the financlal year

ABGFRTAT0 | 14905818 | - | SrogmAm |-

L not paid . »
i1} Iinferest accrued but nol due - . y - 7
[Total fretteii) I N ST A% 3
v REMUNERATION OF DIRICTORS AN KIIY MANAGHRIAL PERSONNIL
A._[REMUNEARTION TO MANAGING DIRHCYOR, WITOLE TINIE DIRGCTOR AND/OR MANAGT
| S1Ng_|Fariiculars of Remuneration Ciel Naiso of e RETYWT D Manages [Fatal Amauni

1 |Crown ua
) Salary a5 per provisions conlamed in seclion 17(1) of (he
Iwonw Tax. 1961, " i i . .

{68 Vil of pettajsnisiies /s 17(2) of the ineome fax Acl, 1961 3 - . :
{c’} Peofits in liow of salacy under section 17(3) of the Income Tax
Act, 1061 = . 5 5 %

2 [Binck aption : . : g

3 [fweat Bguily . - B -

4 Commission - - - - .
an % of profit g . :
nitvers (spocify) - - - -

5 |Others, plosse speclfy . i . -
Tutal {A) - . f -

Ceiling a9 por the Act NA

. Ium\nmmmonm OTHER DIRECTORS:
SN | Pasticulars of Remuneration Josephi Jepan | MMolae Total Anipum

1 [hdependent Diveclors "
() Frw for ding board commilien

1) L ommission
:Immwm

(B IR I £

Total (1) 9| ) - [
2__[Other Exceutive Direclors . S, . - .
() Halary 1,200,000 Sl o0 . = 2,160,000
(1) Commnilsal : . . . .
e ) Cthaers, &m lEgﬂr. - ] - :
Fotal (2) : 1,200,000 60,000 f 2.1
‘Talal {IH)=(1+2) 1,200,000 ﬁlm - . 2,160,000
Toial Nanagerial Rem i ; 1200000 500,000 e - 2,160,000
Overall Cleling as per the Act, NA
C,  REMUNERATION TO KEY MANAGERIAL PERSONNEL ER THAN MIMMANAGER/WIT:
Sk Nu. | Parilenlare of Repwneration al Fervonnel kS
3 Gross Salary CHO Company | IO Othiers Tkl
aBAERIATY,
() balary a5 per provisions contained in seclion 17(1) of the
lwoire Tax Act, 1961, i 1,20,0%|
{1} Valuo of porquisites /s 17(2) of the Income Tax Act, 1961 .
{ ) 'rofuls in liew of salary undey section 17(3) of the Income Tax
Act, 1901 . . -
2_[Siovk Option z : : %
cr 3 [Sweat Eguity - . - .
4_ {Commisslon . . . i
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PENALTIES/PUNISHMENT/COMPPOUNDING OF OFFENCES

Type

Section of the
Companies Act

Brief
Description

Details of

Penalty/Punishment/ [(RD/NCLT/C

Compounding fees
imposed

Appénll made if
any (give dcl'nlls)L

A, COMPANY

Penalty

Punishment

Compounding

B. DIRECTORS

Penalty

Punishment

Compounding

C. OTHER OFFICERS IN
DEFAULT

Penalty

Punishment

Compounding

~

s

DATE: 02/12/2020
PLACE: CHENNAI

JOSEPH JEGAN MORRAIS
DIRECTOR
DIN: 03354679

A

Tor and on Behalf of the Board of Directors of
ST.PETER & PAUL SEA FOOD EXPORTS PRIVATE LIMITED

MURAIES MOHAN

DIRECTOR
DIN: 03360630




